OA/520/87
CORAM ¢ HON'BLE MR. Polie JOSHI ¢ JUDICIAL VMEMBER

27,/10/1987 ORAL ORDER
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i Heard Mr M M Xavier (learned advocate) for the petitioners,

| In this application filed under Section 19 of the Admi-
|

. nistrative Tribunals Act, 19285 the ~resent 4 o

®

etiticners are

erving as 'Metre Readers' Gr.I in the scale of £5.380-5560 (R).
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ley have challeng:zd the validity of the instructiocns contained
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il letter dated 25-8-1987 issued by the Divisional Railway
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M#nayger, whereby he has directed the senior electrical foreman

of differant untis inclucding Bhavnogar and Jetalsar that the
. work of reading the metre should be token from the employees

working as skilled Gr,III, who in his oginion/are literate and

table. The petitioners haye therefore, nrayed that the impugned

0

‘t er of the rc““w4<enb be declared illeg-1l and the same may

- : ,
be ‘uashed A it is likely to zffect their services. They have
also prayed that they should be allowed to continue to work as

metre readers,

The main ¢rievance of the petiticners, is that this action

ig Leing taken at the instince of the pressure of the Union and
\3 agdversely affects the terms and conditicns of the services of

the applicant, lMr. R.lM. Vin learnec counsel appearing for the
respondent No. 1 & 2, has opposed the admission, on the ground

inter alia that the instructions contained in the impugned
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letter dt. 25- adversely affect interest of th
applicants inasmuch as it does not cause any reduction in the

ranl: i,e., either reversion or terminaticn or removal.

On cerusal of the letter dated 25-8-1987, it is cuite
okvious that it 1is an internal correspondance wherein the superior

ficer hos nassed advice to its inferior officers, MNo final

1.

order seems to have Leen passed by the respondents adversely
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afﬂecting the service conditions of the petitioners either
\
reducing the szalary or their status, It is conceded that the

petlitioners are up-graded and the respondents are entitled to

t¢§ suitakble work from them consistant with the scele of pay

and the cadre to which they belong. So far, no final decision
| - -
1a8 been takeg ofy any orders are issued or served upon the

avplicants which may give them any cause of acticn. The applicants
are free to a-proach Tribunal in case any such orders are served
upon them in future. At this stage, the application does not

/

disclose any cause of acticn or in other words, any grievance,

whaidh can be redressed. The avplication merits no consideration

g

and hence the same stands rejected, at the admission stage,




